IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD,
0.A.NO, 976 of 1995,

Between ' Dated; 12.10,1995,

T.Hema Reddy | " eee Applicant
And
1. The General Manager, S.C.Railway, Rail Nilayam, Secunderabad,

2. The Dy. Chief Mech. Engineer, Cafriaée Repalr shop, Settipalli
(Post), Tirupathi, Chittoor District.

cos Respondenté
counsel for the Applicant : Sri. K.Sudhakar Reddy
- Counsel for the Respondents s S5ri., V;Bhimahna..sc for Rlys.

CORAM:

Hon'ble Mr, A,B.Gorthi, Administrative Member

contd:, .2/~



0.A. 976/95. " Dt. of Dacision : 12=10=35.

BROER

I Ags per Hon'ble Shri A.B. Gorthi, Member {Admn.) |}

The applicant is the grand-son of Shri T.Iragamma,
: under the -
whose landg admeasuring 0.25 cents &m/Survey No. 8464é}and

9.3 ~ants under the Survey No. 846/5 was ecquired by the
respondents for the axtablishment of R ilway Carriage

Repair Workshop gt Tirupathi. The plea of the applicant is
for a direction to the respondents to consider his case for
appointment to a suitable post() against the land los@8rse’y

quota.

2, Heard Shri K.Sudhakar Reddy, learned counssl for
the applicant and Shri V.Bhimanna, learned counsel for the .

respondents,

3. Seversl persons whose laends were taken ovar by the
railuays for the purposs of construction oP-Railuay Carriage

Repair Yorkshop at Tirupathi approached the Tribunal praying
for a direction to the respondents to consider tnem ror ewpioymenc

under the respondsnts. There is no doubt that the land was
acquired in the Qear 1983 and the claim;:Wor appointment is
being made at this bflatad stage in 1995. However, as the
casaﬁ{Z}ar auchPersons,;;:?:nnsidsrsd by the railways géspite
the dalay)k&ﬁﬁg&g@rﬁﬁag, this application can be disposed of

on aimilar lines ags in tha several 0As diaposed of éarlier.

4. Accordingly, this DA is disbnsed.af with g direction
to the respondents' to consider ths claim of the applicant for

giving him appointment in any suitable Grbup ‘D’ post for which
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he is.aducationally and otherwise quelified and eligible,
provided pfcaursa:4 the respondents are satisfied on the
materisls furnished by him and also keeping in view the

quantum of lend | . acquired and the fact that he is the

grang-son of Shri T.Iragemma, vhose land yas aegquired.

Se . No costs.

-

Member(Admn.

Dated : The-12th October 1995,
{Dictated In Open Court) ﬂwf

spr

Copy to:-

b} "
Deputy Regiég;ggfgudl.)

i. The General Manager, South Central Railway, Railnilayap, Sec 'bad

2. The Dy. Chief Mech. Engineer, Carriage Repair shop, Settipally

(Post), Tirupathi, Chittoor District.
3, One copy to Sri. K.Sudhakar Reddy. advocate, CAT, Hyd.
4, One copy to Sri. V;Bhimanna. sc fdf Rlys, CAT, Hyd.
5. One copy to Libﬁary, CAT, Hyd. |

6., One spare COpY.
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TYPED BY 7T CHECRET Y
COMPARED BY | CAPIRCVIL DYy

IN THE CENTRAL -LsmiI NISTRLTIVE TRISTIL
HYDERABAD BE'CH AT YTTRARAD,

HON'RLE MR, A.B. GORTHI, ATHMINLI T IiT-
a - TIVE MEMBER.
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DATED : ,: Z;Z/ﬁ// 1995,
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‘ I'N_,- ..,.
O.A.NO. f??é/q,
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TTED, AND INTERIM DIREC""‘IO‘\TS ISSULD.

DISPOSED OF WITH DIRECTIONS.

DISMIZSED.

DISMASSED AS WITHDRAWK.:

DISMIQSED FOR DEFAULT.
ORDERED/REJECTED.

KO ORDER AS TO COSTS. o

Rsm/~

fﬁ&&i@p‘ﬁﬁ?ﬂ?Zﬁm;iﬁUmhhﬁ

«”DESPATCH
i a40cT ﬂﬂ} N

| ‘ 3 uﬁ‘ 3 "RTTAD BFNC“H

T T T






